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Information in respect of Industrial
Development Bank of India and Unit
Trust of India is being collected and
would be laid on the Table of the
House to the extent available.

(b) and (c). The requirements of
credit for small-scale  industries are
mosily met by State Financial Corpo-
rations and commercial banks. Insti-
tutions like Industrial Finance Corpo-
ration ot India, Life Insurance Corpo-
ration and Unit Trust of India can only
give assistance to corporate or coopera-
tive sector and the bulk of the units
set up with the small-scale industries
arc in the form of proprietorship/
partnership firms. Industrial Develop-
men; Bank of India helps the State
Financial Corporations through re-
firance for loans given by these insti-
tutions to small-scale industries. Unit
Trust of India does not grant loans.
The assistance required by the small-
scale industries are mosily in the form
of loans and not in the form of deben-
tures, under-writing assistance, guaran-
tees etc. which form can more suitably
be utilised by the corporate sector.
Life Insurance Corporation indirectly

helps small-scale industries by sub-
scribing to the market bonds, giving
loans to development of industrial

estates and other infra-structure assis-
tance. The policy of the financial
institutions is one of continuing libera-
lisation towards small and mediurp
industries, ndustries set up by quali-
fied enterpreneurs and industries to be
set up in specified backward areas. The
major financial institutions extend all
possible help indirect or direct to
promote small-scale industries and at
the same time Industrial Development
Bank of India in particular ensures that
the State Financial Corporations and
banks grant liberally more assistance
to small scale industries on the basis
of viability of the project and the appli-
cants’ ability and experience rather
than security, means etc.

Issuing of Guidelines to State Govern-
ments and Firancial Institutions in
regard to Joint Sector Units

5781. SHRI C. K. CHANDRAP-
PAN : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have issued
any guide-lines to the State Govern-
ments and financial institutions regar-
ding the joint sector units ; and
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(b) if $0, the nature of instructions
issued in this regard?

THE MINISTER -OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(@) and (b). Government has clarified
its decisions on Industrial policy con-
tained in the Press Note dated the 2nd
February, 1973 (copies of which were
laid on the Table of the House in
reply to Unstarred Question No. 281
answered in the Lok Sabha on 21st
February, 1973), that in all Joint Sec-
tor Units, the Government will ensure
tor itself an effective role in guiding
policies, management and operations.
The insiructions issued to the State
Governments relale mainly to the
financia! structure of the new projects
and association of private cnterpre-
neurs. According to these instructions,
the State Industrial Development Corpo-

rations may invite Government and
quasi-government financial institutions
to buy shares in industrial ventures

undertaken by them and if the shares
held by the State Government and the
financial instautions held  together
amount to more than 50% there would
be no objection to the rest of shares
being taken up By private parties. In
case, however, such financial institu-
ticas are not interested in participation
in share capital, ithe Corporation may
permit association of private capital

subject to the Corporation itself
retaining a reasonable holding, of an
order of not less than 26% of the
paid up equity share capital. The
Corporations should, however, ensure

that no other entrepreneur or business
group gets a share of more than 25¢
in the equity capital of new company
formed, to implement the letter of
intent. Prior permission of the Central
Government would be necessary if a
larger equity share holding than 25%
is proposed to be given to an entre-
preneur. The joint sector will not be
permitted to be used for the entry of
larger houses, dominant undcrtakings
and foreign companies in industries in
which they are otherwise precluded on
their own. As far as guidelies to
the financial institutions are conccrned,
Government have accepted, in principle,
that major projects in the priva‘c sector
which receive  substantial financial
assistance from the public financial
institutions on medium or long term
basis should be treated as belonging to
the ‘joint sector’ and not to the private
sector exclusively. It has, therefore,
been decided that in such cases, the
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All-India long term financial institutions
should participate meaningfully in the
management of the concerns, at policy
levels, such as nominee directors on
assisted concerns and should, as part
of the financial arrangements, stipu-
. late appropriately terms and conditions
for exercise of option in suitable cases
for converting loans given and deben-
tures issued in future into equity capi-
. tal of the concerns.

A copy of the detailed guidelines to
financiad institutions on the above sub-
ject was laid on the Table of the House
in reply to Unstarred Question
No. 3765 answered on 2-7-1971.
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(ii) d&r #Fr famd @ § amFx
gifasrfat s caramEt
T adren v fagEra g
a® ® faAq ega+ akw fa
Lo

oET T A guArar-arfy FTa
arfz & fagera g ax afafoa

agt £

(iii)

q& 7T 91 At § fqamaaca
F, aafa § =M arka 3
arafa T ATl |

(iv)

qdt wiw a1 fFedl 3 araTa
ardr £

(v)
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fagzia & fag afsfim
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(vi)

S

(vii) g&r F=feai #Y aws aF@r
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(F) #T F swemam ad 7T d
fag argwz afufaaw, 1961 I @0
221 § yRTA I0T AT

(@) fagffely g 33 <Fw FY
g1 226(3) & sweava sAfwagor

() wm=r 226(4) 3 A7aTa AT
aft F wa 1 sAfaager)
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